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t'. c 
It has been stated by Shri A.Oeb Roy, 

laaznedSr,C.G,5.C o  for the respondents that 

the application is pending before High court 

under articie 2 of  the Constittutjon. In 

J.P. No. 5479/2001 and the High Court by 

(Jr der if the Tr ib una 1 

Issue notice on the respondents 

to show Caugi as to why the conteppt 

proceedirsg,as prayed for, shill not bS 

drawn up against the alleged contemner. 

List on 17.82001, 	 - 

Member 
	

Vice.Chai iao 

jord.r dated 13.8.01 stated that the operation 
of judgement and order dated 7.3.01 in 0.. No. 
36/2001 shall suspended. In that Jiew of the 

matter, the Contempt Petition stands dropped. 
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IN THE GAUHATI HIdH couivr 
(HIGH C OURT OFASSAM NAGLArD MLGHALAA : rIANI PUR .TR 1PURA. 

MIZ0RM AND ARUNACI-IALJ PPADESH 

W.P.C.NO._5479/2001. 

	

1. 	The Union of india, represented by the secretary to the 

Gov')tOf 1ndia, Ministyof Science anc3 Technology, 

New Delhi. 

2.. 

 

The Director Generalôf council of Scientific and 1 ndustria 

eserach RQfI • Marg New Delhi 

30' The Director,Regionai eserchLaoratory, 'orhat 

Assam. 	 ...Petitioners. 

-Vs... 

	

1. 	Dr,Madan Mohan Saikia, sOn of Late Jibeswar Saikia, 

'etired Deputy Director Regional esearch Labortory, 

orhat Resident of Pwaraka 1 2gr Udeyan  Path,POo Khanapar 

Ghy-22. 

Respondents. 

::PRESENT:: 

THE HON'I3LE MR, JUSTICE JN SARMA. 

THE HON'I3LE MR. JUSTICE P.G.AGARWAL. 

For the petitioner .-Mr.KK Mahanta, Sr.CGSC, 

Fo the respondentL 

Contd...2/ 
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Date of application for 

the Copy. Date fixed for notlfyln 
the requi&te number of 

stamps and folios. 

Date of delivery of the 
requisite stamps and 

folios. 

Tflf, 
1fi tft. 

Date on which the copy 
was ready for delivery. 

Mft 
Date of making over the 

copy to the applicant. 
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1Date :.-13.9.2 001. 
	0 R DE R 

Issue rule calling upon therespondentsto show 

cause as to why a writ should not be issued as prayed for : 

and/ or why such further or other, orders should notbe passed 

as to this court may seem fit and proper. 

Steps be taken by registered post. 

Pending. disposal of tis petItion and/ or until further 

order the judgment dated 7.3.2001 passed by the learned Tribunal 

ie CAT. Sauhati Bench in original application No. 36/2001 shall 

stand suspended. 

Sd/—P.G.AGARWAL, 	 Sd/...JN SARMAS 

JUDGE. 	 JUDGE. 

Registerc(I No 

Photostatc hv'T, p 	..,, 
Read by 

Compc:ed by 

I Date 

 LAut,krl'Cflt 

(Copyj1

gh Court 
U/s 76, A 18, 
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centred 	• ­r a ~ livz Tribunal 
 

1 7Jji2WI 	 . 

Guwahati Bench 

IN THE CENTRAL ADMINISTRATIVE TR I BUNAC 

&3UWAHAT I BENCH Al" GUWAHAT I 

CONTEMPT PETITION 	 OF 2001 

IN O A. 	36 OF 200i 

IN THE MATTER OF 	
. 

A peti t.on under Sec Lion 17 

of the Central Adm:i.nl.raf.Lve 

!rlbunal Acr.t i.985 praying, 

f o r punishment of the Cc:3n tem 

n er/Respond en,t f o r non c o.m 

p1 lance of Judgment and drder 

passed by the Hon bl e Tn i. hu-  

nal in OA No 36 of 2001 ons 

AND  - 

 

- 

 -IN THE MATTE:R OF 

Dr. Madan Nohan Sa..kja 

—A.ppii canto 

--Versus-- 	
I 

T h e Union o-F I n d i a & Ors 

 - 

 

-Respondents 

-AND.... 

IN THE MATTER OF 

Dr. Mad an Mohan Sal k:ia 

9b. 	Late Jiheswar Salk is 
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Ret. I r e d Deputy D ± rec: to r 

Req:Lonal Research Laboratory 

3 c:ir hat. 	Resident of Dwaraka 

Naqar U d a y a n Path 

P 0 - Khanapara q Guwahati-22 

 - 

 

-Appl i.can t 

--Versi.s-- 

1] 	Dr 	R ( N1.;;el.kar q  

Director General of Council 

of 	Scientific: 	& 	Ind.rial 

Research 	(nusandhan Ehavan 

Rafi 1'1arg 	New Delhi-1i0001 

23 	Dr 3 S Sandhuq 

Direc:t.orq 	Reqional 	Research 

Laboratory 1, Jorhat 

P 0 -- 	Regional 	Research 

La.boratory q  Jorhat 

P I N- 735006 

-Re s p on ci en t s / 

C o n t. em n e r s 

The Humble Pat! tion of t h e 

above named Pet it.i oner 

/ 

MOST RESPECTFULL.Y SHEWETH 

1] 
	

That your humble petitioner had filed 

t h a Or.iqinal (ppIication No 36 of 2001 befc:re 

the H o n bi e Central idmin :istrat±ve Tribunal 

B u w ahati Dench, Buwahati aqa:L nst non-- raising 

the max.! mum gratuity amc:unt Rs 	I 0O q O0O/ 	to 

20q000/ 	:in case of t h e petitioner - as 

per Office Memorandum No 7/1/95--F'&PW ( F ) 



da ted 1 4-07-1 995 i ssuecl by the Government of 

India Ministry of Personnel Public: 

Grievances and Pensions (Department of Pension 

& Pens:i.one rs' Wel fare) 

23 	That the Hon ble Central Administra- 

tive Tribunal 	Guwahati Eench Guwahati on 07-- 

03-2001 heard the ma tte.r + in al ]. y and the above 

said Original Application No 	36 of 2001 was 

allowed by the Hon ble Tribunal 	The Hon bie 

Tribunal w a s pleased to direct the Respon-

dents/Contemners to pay enhanced Gratui. ty 

Amount within a period of three month -from the 

date of receIpt of a copy of- order.  

Annexure ----A is th e photocopy a-f the 

Judgment. and Order d a t e d (:7-03-2001 

passed by the Hon h le Central Admi-  

nistrative Tribunal Guwahati Benc:h 

Guwahat:i. in OA No 36 a-f 2001 

:31 	T h a t the Responden ts/Con temnere ciot 

the s a i d copy of the Judqment from the 

apli cant vide his letter dated 12032001 a n d 

also -from t h e. Honbie Tribunal is Reqistry But 

t ii 1 today the Rasponden 1:s/Con temners do not 

i. m p 1 em en t e d t he s a i d .j u d çj men t an d n 0 ste ps 

have been taken by the Respondents/Contemners 

for early payment of enhanced 0 ra tu I ty Amount 

to the appiicant As suchq your petitioner is 

c:ompe 1 lEd 	to filed 	this C o n tempt Pe:ti t i o n 

before t h i s Tribunal for seekinq justice 

41 	T hat your petitioner b e g s to state 

,1:hat- ----spite of c:iear cut.. order passed by the 

Hon'bie Central Administrative Tribunal 	- 

- 
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¼' 

B u at ha t I 	}3 en c: h 	B u w a ha ti 	t he 	R as po n d en t a / 

Conterners have n o t taken stapes For early 

criplementation of the above said orderda ted 

07-c:i3-2001 assed In O.,A No 36 of 20011 It 

a p p a a r a t ha t: t. he Re s pc: n d en t s / Con t em n a r a. h a v e 

shown d I srea.ec t ji  d isreç ard and di sobedi Eric: a 

to this Hon bie' Tribunal The Respondeñts/ 

C o n temners del :Lhera€aly with a motive behind 

have not complied the Hon ble Tribunal's 

.Judqmen t and Order dat:ed 07-032001 passed in 

O A. No. 36 3 001 ,, As such the Respondents/ 

Con temners deserves punishment From this 

Hon'blé Tribunal. Iti is a fit case where the 

Respondents/Cciri'ctnprs may be directe ci to 

appear before this Hon'bla Tribunal to e>plain 

as to why they have shown disrespect to this 

Hon ble Tribunal 

• T h a t this petition is filed bona. f i d e 

to secure the ends of justice. 

In the premises, it iS q  (flOSt 

humbly prayed that ç'our,  Lordsh:.ip 

would be pleased to admit this 

petition and :issue Contempt 

notice to the Respondents/cjrtpi -  

nersto show causc as to why he 

should not be punished under. 

Sec tion 	17 	of 	the 	Central 

Administrative TriI:unal Act. 1985 

0 r pa as suc: h a. n y c: t her o rd a r o r 

order- s as this Hon'ble Tribunal 

may deem + it and proper 
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Further q  it. is also prayed 

that in view of the del iberate 

ci :1 srespec: t and d isobci enc e to 

this Hon ble Tr:ibunal s order 

d a t e d o7 --- O32oo1 rassecl in 0 A 

No :36 of 2001 t h e Respondnts/ 

Cc:ntemnerE:. may be asked to appear 

in persons be+ore t h i s Hon 'b.le 

Tribuna], to explain as to why he 

should n o t he punished t.mder the 

c o n tern pt to c: ou proc:: sed in cj s 

And for this act of 	ir)dne's y o u r petitioner 

as in duty bound shal 3. e v e r pray 

Affidavit 



a 	SI '  

/ 

DRAFT c:HARF 

The 	petitioner 	aqcjrieved 	for 	non- 

c:c:'mpl.i ance of Judgment i-xncl order dated o7-o:•;-

2001 passed by t h i s Honble Tr:Lbunal in 0A5 

No.. 3 	o + 200 1 	The Con 1 emn e rs / Respondents 

have will+.Uy a n d deliberately violated the 

Judgment a n d Order dated 0703-200J. 	Ac:cor 

d.inqly. the ResponcJents/Con:mrp rs are liable 

-for c:on tempt of cotrt proceedinqs a n d severe 

punishment thereof as provided under t h e la 

T h e y may a 1 so bE. directed to a p p e a r in persons 

a n d reply the charqes leveled against them 

before this Hone ble Tr.hunal 
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Pf+.idavit 

Ic Dr 	Madan Mohan Saikia 	son of 

L a t ev Jibestjar Saikia, Retired Deputy Direc:tor, 

Regional Research Laboratory, Jorhat, Resident 

of Daraka Nagar, Udayen Path, F0_F:..hanapara, 

Guwahati-:22. do hereby solemn.ly affirm and say 

as fc.los 

That I am the applicant in O.A.No 	36 of 

2001 and a 1 so the pe t.i t I one r of the Ins t a n t 

petition and as such I am acquainted with th ev 

facts and c:ir- cunst;nr; of the c:ase, 

That the contents of this affidavit :ird 

T h e statements made in pa rq ra pbs 	
/ 

	

Zt 	of the above pe Li ti. on are true to 

my know 1ed q e and those made :in paraqraphs 

are bev. ing matters of records derived 

there from I c'l:i. ef to be true and those made 

In the rests are my humble submissions before 

this Han' ble Tribunal 

I sian t h i s affidavit on this the 	day 

2001. at Guwahati 

Ie d by 

Deponent. 
Ac: 	.cate 	

- 	- 	
m 	t 

- 

bol e n 1 y a+ i rmed before me 

by 	the 	Deponent 	who 	is 

Ident.i fled by Mr 	Adi.l Ahmed 

Advocate 

JvoJt 
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1995 1hc applic nt hd rot jrod on 
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tz'; oi the Regi(ry 
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12.3.O1 
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IJ " 

\L 

: 
\ , QV 

'I 	.)() L 	 di,f• 

()ric- 	tfrl 	1II 	(•1>i t.i( 

1 Oij Wol".1 9 2 - 

Govorimmt trvant cciiplcLinq 
the ago of sup4rannuat1on On 
31-3-1995 and reiirquithin q 

.[:j 	11 -1 th c 
a ittrOOu 	t t:1iat. (Idy 19 d(4100d 
tu 	if;i.t.Lv.Ly £et1r4') 
rQlit iei&ice with effect from 

OL-O4-'fli)5 I,  

Stnce the applicant is similarly situa-. 

td and rEJ1icqI1i9I1od his charge of the 

o:Ifice in the afternoon of the 31at of 

thu March 1995, is deemcd to have 

tctivcly rtireU from service on 

pciranriuition with effect from 1.4.1995. 

The repondostu are accordingly directed 

to proVide the henfit of the 14 No. 

7/1/95-F & 1W(F) dated 14.7.1995 Govern-

mert of India, MirW3try of Por8Onf101, 

'Public Grievances & 	 Department 

nui Pension & Pensionora,to the appli 
alo within a period of three 

n'tJs roii the date f receipt of a 

copy of thi9 order. In the circumstances 

f the case, there shall be no order 

as to c08t8. 

• 	rfhe application thus stands allow&1. 

sd/v ICE CHAIRMAN 

. .r.•.,,; 

I 	• 

, 

/ \ 

••\:•" 
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From 
Dr. MM. Saikia 
Scientist 'F'(Retired) 

egional lesearch Lab 
Joidt, Assani 

To Director General 
Council Of Scientific &lndustrial Research 
Anusandhan Bhavan ,Rafi Marg 
New Delhi -110001 

Ref: OA No.36/2001 
Dr Madan Mohan Saikia 

vs 
Union of India and Utners 

DraRa Ngar 
uuayci I I dtI I 

f 3•s._..s...-,.-.-. 
I 	¼..) 	IIIcIuicCiiCJ 

Sub: Implenientation ol onble Central AdnistrativC fribunal 
Guwanati Judgement and Order passed in. above reicrence OA on 7111 March 

2001. 

Respected Sir, 
With reference to above subject, ; beg to state that I have tiled an original 

i. , 	 ii 	"ri 	rr'..j 	I . 	 , 	-'. 	. .-i 	 .. 	.-. 	I-..- 	.-- -.. 

	

i I4O. iO! LILJ 	L)ciOIe Lile 	i 	U\ivcai cit' ii iL.il Jul efli 	flt...en CI it of  

G • 	
4,.. 	. 	.L, 	') ç 	 - 	f'...-, 	i l-.l. 	\ 

u iLUny cifl iOUflt II LJI'fl I li'I I LU 	Icli'l 	d 	PLiI 	._,UVt"i liii Ci It UI II 1UIc 	.jt'% i\I0. 

,l1 ,Yb4- &Pw - ) Dated 14 Iii 9b, Guy 	 y ci ; 'COiI 

Grievances [eflSiOfl( L)eartment 	' son 	 Vii C) 

1 hat th l - oi'be 

 

	

Tf 	jai 	 10 II 1C I t.; 	It)I II it II it 	ii 	y 14 C(1U 

the matie WdS heard on /rJI20U2. 

lti 	-ion'ble friburiiJ aHowed ny ease and 1r1J yOu tO give flC lhC 

benefit of abov retei It..0 OM.dtu 4, /J vvttiii 1ii CCllluoth huil UlC iJ.itC 

of receipt 

 

ci ll  copy 01 ths ord 	.f r 	101 Y60i I\iI ILl Ii IJUI I iiatiui; 	i16 t7adY 

necessary action. 

V ' III •' "" regards, I 
Try Yours, 

MM. Saikia 

End: Certilied copy of the judgement and Order passeo in OA Na 3612001 on 
7132001 by tho CAT. 
Copy to Director RRL Joiht, Assani 	..-.. ..._. . . 


